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Additional Report in compliance to order dated 10-12-2025 passed by Hon’ble NGT in 

O.A. No. 197/2025 titled Hemant Kumar & ors vs. State of H.P. & ors. 

It is submitted that the Hon’ble National Green Tribunal, Principal Bench. New Delhi vide order 

dated 10.12.2025 in the above cited matter related to illegal mining and violation of 

environmental regulations by M/s Maa Vaishno Stone Crusher, village Salani Katola, Tehsil 

Nahan, District Sirmaur, H.P. passed following directions qua HPSPCB:- 

“…4. In the course of hearing, learned counsel for respondent no. 2 seeks time to file additional 

affidavit giving requisite details regarding compliance with the aspects of installation of 

cameras, development of three rows green belt, installation of wind breaking walls of 

appropriate height with mention of requisite particulars regarding height, length and width and 

source of the mined material used with copies of relevant statements and audit report, if any, 

audit is conducted...” 

In compliance to the aforementioned directions it is submitted that the stone crusher unit was 

again inspected on dated 05.01.2026 by the official of the Regional Office, Paonta Sahib of the 

State Board. The additional details regarding compliances made by the unit as sought in the 

afore-cited order of Hon’ble NGT, are tabulated as follows:- 

Table No: 1. 

Sr. 

No. 
Additional information sought Information 

1 
Status of installation of cameras.  

 

As per the Guideline of CPCB , CCTV/PTZ cameras 

should be installed at the entrance and all corners of 

the premises of the unit covering entire area with 

minimum of 30 days data storage . 

The unit has installed total 11 number of CCTV 

cameras with 30 days data storage at the Stone 

Crusher Site covering entrance and all corners of the 

premises of the unit, covering entire area. 

(Photographs enclosed at Table No: 2) 

 

Annexure-I
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2. 

Status of development of three 

rows green belt. 

 

As per the Guideline of CPCB, Plantation of 2-3 

rows of tall trees around the periphery of crusher 

should be done. The unit has provided 2 row 

plantation of tall trees along the periphery of the 

stone crusher (one row either on the both side of 

wind breaking wall). (Photograph enclosed at Table 

No: 2) 

3. 

Status of installation of wind 

breaking walls of appropriate 

height with mention of requisite 

particulars regarding height, 

length and width  

 

As per the Guideline of CPCB, the unit needs  to 

provide GI/MS/brick wind breaking wall of 3-ft 

more than the highest node of the crusher along the 

periphery of crusher.  

The unit has provided Galvanized Iron sheet (GI 

Sheet) Wind Breaking Wall of length 335 Feet and 

Height 24 Feet along the periphery of Stone Crusher. 

The height of Wind Breaking wall is approx. 3.5 Ft 

above the highest node of crusher/ Conveyor belt. 

(Photograph enclosed at Table No: 2) 

4. 

Status of source of the mined 

material used with copies of 

relevant statements and audit 

report, if any, audit is conducted.  

 

(a) As per the Permanent Registration Certificate 

(PMT) issued to the crusher unit by the 

Department of Industries, (Geological Wing) 

Govt. of H.P. vide letter No. Udyog- Bhu 

(Regn) Maa Vaishno St. Cr. – 12717 Dated 

24.03.2023, the legal source of raw material the 

granted mining lease area comprising of 

Khasra No. 141/3/2 measuring 46-12 bighas for 

a term of 15 years w.e.f. 04.04.2012. The 

crusher owner shall restrict the production from 

mining lease area as per Environment 

Clearance or as per the approved Mining plan, 

whichever is less. (Copy of PMT issued by the 

Department of Industries, (Geological Wing) 
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Govt. of H.P. enclosed as Annexure- A). 

(b) The unit has been granted Mining lease vide 

letter No. Udyog-Bhu (Khani-4)Laghu-179/11-

10676 , Dated 23.01.2012,  over an area 

situated in Mauza Mohaliya Katola, Tehsil 

Nahan, Distt. Sirmaur comprising in Kh. No. 

141/3/2, measuring 46-12 Bighas (Private land) 

for collection/extraction of sand, Stone and 

Bajri for a period of 15 years or as per the 

mineral reserves calculated in the Working-

cum-Environment Management Plan which 

ever is earlier. (Copy of Mining Lease granted 

by the Department of Industries, Govt. of H.P. 

is enclosed as Annexure- B). 

(c) HPSPCB had written a letter to the District 

Mining Officer Sirmaur at Nahan, regarding 

providing details about status of source of the 

mined material used with copies of relevant 

statements and audit report, if any, audit is 

conducted vide letter No. PCB/RO/(Pt) O.A. 

No. 197/2025/4200-02, dated 02.01.2026. 

(Copy of the Board’s letter to the Mining 

Officer enclosed as Annexure- C). 

 

(d) As per the reply letter received from the 

Mining Officer vide letter No.Udyog (Bhu) Sir/ 

court case/Hemant Kumar/2025/-1974 , dated 

05.01.2026,  a mining lease over Khasra No. 

141 /3/2, measuring 46-12Bighas (private 

land), situated at Mauza Mohaliya Katola, 

Tehsil Nahan, District Sirmaur (H.P.) for a 
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period of 15 years w.e.f. 04.04.2012 has been 

granted as source of raw material for operating 

stone crusher unit in the name and style of M/s 

Maa Vaishno Stone Crusher situated at Village 

Salani Katola, PO Sain Wala, Tehsil Nahan, 

District Sirmaur (HP). Further, as per the 

Environmental Clearance granted in favor of 

the said unit by the State Environment Impact 

Assessment Authority (SEIAA), Himachal 

Pradesh vide letter No. HPSEIAA/2013/196-

989 dated 02.03.2023 the approved production 

capacity of the mining lease area is 39,971 

TPA. The reply letter received from the Mining 

Officer is enclosed as Annexure- D). 
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Table No: 2 

Supporting photographs for the compliances made by the unit (in reference to Table No. 1): 

  
Camera No 1- At Entrance of Crusher. Camera No 2- At weigh bridge. 

  
Camera No 3- At Office. Camera No 4- Towards haulage road. 

  
Camera No 5- Near wind breaking wall. Camera No 6 & 7- At water storage and 

washing/ sedimentation tank. 
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Camera No 8- At Wind breaking wall. Camera No 9- At Covered shed. 

  
Camera No 10- At right back side. Camera No 11- At unloading point of raw 

material. 

Photographs No 1- Status of CCTV Cameras installed at the unit. 
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Photographs No 2- Status of development of green belt. 
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